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. OFFICE OF|THE CHIER Emmz\p:m {J&FL;ELP IT., GNCT OF DEEHS
LIM-BUND, SHASTRI _mmq‘, OFFICE LOJ‘.EPLL\ DELHI-11003]

FMo. EE/CD vmm* 23 mc-f-z-mssqzaxfmgu 82 i OB R S .f,«;/r,}g«-,-

N
]

The Execuriva Ell”luqci, CD-1V, > o
frrigation & Bload C Coatrol Depit., oo
G"*J"} of Delhi, ﬁﬁ’}. L b5 g : i

Sub: - A/AL £/5Tar R:, 305-::'3 hcs Bﬁd&i Ihe “

3
rhe Ihe waorle

AH- _4311 035 GU 99 Df)—,‘i?z Other Dnamage \NQI‘]\“” dor
"‘Ccnstructlon nf HCC star, el dij—ér_'drain" g semice road in L/Bank colo i '

Fipaline bmn“ Gﬂm it0'iDs'lhi‘?:fU'.#{_é‘érder ‘_RD :L:BS;m? af Trupk Drain Na 1 in GD](QIL

Cog !fﬁiu._uc

£

Sir,
Lam auccz;,d 1o convey tha ,-‘UA & E/S fog Rs 38552 lacs (Rs. Tlhiree Crore Eighty five laes and
22295 WES
Fify two thousand Gnly) for the abmrc memmned work ;uhjuu to the following conditions:
i i

tu,__puse‘\}ti!]f‘l’bLlQ eemu.m{m of wnrlc i ! i
F‘v—e-f-q-'—‘_.__m_——v—-—mm : 3

R

fud

e i . .
berely iSSU,!?;Df AAf’Eb doas not canrar the right for violation of norms as decided and circulaied
for carrying ouf restaratlonﬂmpravement af wurh:..

o

No demarmn fro o] the pre bcribed sgecn‘icatmn.. qu aitrg and quanttw {iesi:

There snaﬂ be na devi ruun in thL pmpnsed wark uni 55 and untibitis ,a:.sent]ally required and thuz shali
bie undertaken only aftef ldye cnmphance of all the requisite codal farmalities and in cansgnance with the
provision/; guldelines as iq;d down under‘ GFn,FRSﬁ,DF?R instructians of CYC |, Finance Depariment issued
iram tme o time. Any dematmn beyand the parmlssinia limit as per CFWD Works Manual shall not pe
carfiad out without the up;}ravai ofthe Campetex?r Authority.

The executing agency c]urngg the caurs.,e ar executiy n/coﬂxzrumnn will ensure that the spezmﬁat on of items,
-their quality, Quantities ang propoman af the quantmes -as well as measurements in respect theraof as used
in the project during the: course of cqnstrucriﬂn E?!'E the same on the basiz of which estimates have heen

prépared and that there s no devigtion whatsoeveu
E

|

3. Due diligence has be:;n e;mn:t':ed m 1he mrmi..idtisn of instant schema/ propasal for the a}.ecution
of worl, The proposed scheme Is new one and nq work of the samx:]mmi lar naiyre has been executed by
this dc.-ﬁqmm.nr prior o the prepased oneé except in those cases where the life of previously executed
same waorle's life has been cnmpleted

“-fulfillment af tha aforeszid requirem&nt Supervisory Officers/ Engineers dusi g the course of
»uuaq;’\,ansrzucuan shall carry oyt regular inspactions and ensure that specifications fdgardiﬂs guality,
antitias and propor mens/’ measdreiments thereof are hemg adhered to scrupulously.

b 1

4. mghame of stdtutarv rulés and reguiatmns‘ =
Worlk shalt pe awardad aftar carﬁpfet:pn of codal m;mahues as par the provisions of CPWD Work Manual,
GFR-2037 and instruct lons/guldetines en: issued by Finance E:par{mentﬁ CVC from time to time.
5 Avward of worlo i
ayard orwaorjs

Bids shall be invited for the cansohddqed worL which shall nnt be sub -divided in am,f manne: ror they ,jurpﬁsé
ol tendering, Work shall pe award._d Th{ough cnmpemtwe hlddlng only. Performam_e security shafl

“obtained from successful bidder jio Einsure &xecman of The contract as per the provisions of GF 3'2017

CPWD viay kum and instn uctaom/gu:d.:lma& L Issued By Finance Dﬁparrment CVC from time to time.
Work shall be awarded within the scupe and financlal limits of AA) ‘& ES granted by the competant Authority.
I case the L=1 Bid is over and aba1 ve Ihe sanctioned cost of the prcuecz fresh tenders may be invited. If the
rales quoted by L1 bidder suhe Equenﬂu {second time) arefis wlso Higher than the approved cost, the
froposal tor revision of estimates nay be bmughif submitted before the. competent authority clarifying as to
whether the rates are reasonabla o [ no i\eeping inview the preuqiem market trand/rates.
i i
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6. Adherence to time schedule and sanctlonecf cost: =
Work shalk be completed within the given tlme—ﬁame and within the sanctmned eosi and as per CPWD Worl’
mManual/ GFH 2017. Escaia’c:m m cost will not be allowed.-. The expenditurg shall be restricted to the

: 'IpprDVEd detalled estnﬂates 9' apprt}ved tender a qc:unt wh;;hexer is |8ss,Necessary lintited tenders shall be
invited for thxs purpose from! ’the approved reglstered CDﬂ[['BCtDTS{EUEI‘CEE"’Sj'BBFtEEJ In-the panel of I&FC
Depttt., as per the clepartﬁentsi guidelines.- The ‘Accounts functionary posted in the Division shall be
‘assoclated as a mehiber” of the tender- committee for Fnaltzmg the same and the same shall be gof examined
from them before seeking apprwal of the competent Authority. ’ i

v Adherence to sanrtmnedg scape of work: , z

The Executive Engineer 'shall ﬂDt change the scope of warlk on their own. ft shall be bl'oisgbt befare the
competent authorlty for approval, If any such change is perceived/ necess frated subsequent%\; The proposed
development work shal} be updated upon completion on the G5DL n'rzp1 The proposed work does not fall
within any reserve forgst areajmorphnﬁoglcal rldge/.l\Si _}uﬂSdiC ation. The proposed schame has been
approved by the TAC and the scheme is propused to be executed on the!department own land: aml it shall
he free from all the hindrances. : - :

. Payment not to be reieased \mthc:ut the a;}praual m‘the competent ‘autharity:
The Executive Engineer shall not make any. pavmentm antitipation of apgmval/ sanction of revised/modfied
estimates unless and unmthe same has been consuiered and approved bgl the Competent Authority

9. splitting of wonknot permissihie: i ;
No wark shall be spiitted in any manner, sutfsequent ta the issue of the sanction. In case, it is required, the
proposal shall be breugﬁst bafore the cornp&tent sanctioning authm jty farits consideration and approval.

10, Non-Inclusion of extra :’cem

no extra item shall be ncludpd in the sanctmned prn}ect/ work subsequent to the sanction. Extra items, if
essential, shall be !nclgﬁded in the e}fecutlan of work gnly after the pnm' approval:of the ,comrettm
sanctioning authority, Pcsst ‘Facto approvals Sha[E niot be permit‘ted i :

R Utshzatlon of prcvusun fnr contmgenw g
The provision of Eun’tmgency is meant for unforeseeable and
unidentifiable items which can nc}t he includad/ antzctpated while preparing estimates for the work/project.
pccordingly, the sancticned pro\nston &t the project for' contmgencses shall be invariably utilized for the
same. Personal clalms on any acc%unt mdudsng comfeyaﬁce, "office contmgencees ete. shall nat he charged on

" waorks. . e :

b p 3 i ! l
12. MM@&W : : ‘
Elnancing for the worlks shall be g\anaged by’ E}\ecutmﬂ agency as per the provisions made in its budget for

respective m*orks al!ocated/ proviged i different years i

i i

13, flon!‘tormg of the nge{:’z‘ ;

The Supertendent Englneer shall monltur the execmmn of the project and submit quarterly progress report
of the project to Finance Dep‘aﬁ: \ent/ Planning Department regarding the! financial and physical targets and
that the specifications of Qter{\sit quantity/quality of- ma’cana%s inclisding: propur‘lon thereof are the same on
the basis of whmh estimates wWweye prepared §
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14, Lonfirmation o com; Jc":_‘ijiraﬂ of worlg :
On the canciusion of the project/ scheme, wi rk -completion certificate alongwith utilization certificate of
funds apg 3™ Party quality control _eertificate st be furnished 1o Finance Dé;sam’nent/Plann'ing
Departrnang, Secretary (1&FC) And IFA/DCA(Dfévg'lapmant),and there shall be & provision of an independent

third party chacic for evamatian of the quality of the executed work,
[t :

; i i
15, Mo duplicacy of work by any agency: ‘ CHie i
The Execuiive. .Engfneer{ﬁuperintending Enginger BEENCY must  ensure  that none  of the
cUmponents/units/stretch (es) is duplicated In any manner during execation/award of wark or at the time of
Rayment sither by it or by any other agency, |

A f
16. Guamaieé‘nefiodg ! |

i
Every capltal gssat created/ upgraded has, "{ec}mi‘caJJy, a certain]éstimag’ed life span,. In order io ensure that
the guality and qulanﬂity. of the iterns/ fn}a_tejriaﬁ used in the e‘xacu_i*i‘fm of work is as per the standard/
frésoribeg specificgtions and that the assef sp treated fives its jul life, Guarantee clause rnust be
incorporatad in the ro iract dead so that the éoainactar is hald responéib]e/liable whanever any deﬂciencw‘
shart coming/ breai down is sbserved which shows that the wark has not been =recuted as per prescribed
=pecifications/ standards, : : ;

17 Fore-closar of he project js n.c:t_’iermissih}e mid-way:
The projact must not b}e scsapﬁdfﬁuriﬂg the course of EXecution on any pretext. In case emergance of some
extra-ordinary circumstances leads to such ynforesasn situation of fore-closer of the project/scheme, the
matter may he placed hefore the san ctiorj'ihg af:thon’ty.

. ; i !

15, Maintenance of the s&is after const

arganizatlon proparly as per the provisions of the CPWD Manual, Government Order dated 25.07.2011, the

Suidalinas/ inst[uctiajns Issued fromtime to time and keeping in view the provisions of Construction-curn-
maintenance zo‘mr&q%s, execuied, in casés v-.&ere stch machanism has been adopted.

= | : ‘ ; :

19, Contract with the contractor: : : .
ec:;;‘:%g agar{cy shall enter inta formal cantract with the contractar. The contract deed should ha in the
ard format and should incorporate all the Necessary causes for safeguarding the intarest of
Cavernment in accordance with tﬁe ﬁrouisions of GFR 2017/ CPWD Manual and the aforesaid instructions/

conditions. !

%]

20, availability of budget: : %

It may be ensurad ‘that the e'z]';pgaiditu‘re i5. 10 -he mafje: only subject to the availability of funds, .ﬂgll.eﬁlgrts
should be made to utijiza the fund% Eff&x:jgniiy & effecivaly as per rule, DRO 1o ensura tha_t the E}gp_&__ﬁ}_ﬁfﬂ.life
&égainst the project/scheme slhajl be” booked only when the allocation of fund is avajlab!e against the
project/scheme The £F CD-VI| already certified. that there is no liability far the said work in the current
Tinaricial year. The provisions for é?ﬁre expenditure 1o be ineyrreg under the said work have been projected

in BE 2021-22, g

2 Cnline updation would bz’f} done on the Wehsiie of I&FC, on monthiy basis without fail being the
=L dpaation would be 2

in'uziamenting agency. Asaurar]JEﬁ ;g;‘ven by I&FC 1o the CVC will be f.ag‘lawfa_d‘in all cases, 3™ P:::u‘{y Qualiry
Chacking will be done as per CPWD manual. Project delays if any would ba iﬁumated‘ to the Secretary, I&FC
and Pr. secretary, on‘monthly l?asi;s,jThe proper ﬁnﬁimggmﬁﬁn of the proposed work wezh‘ reference 1o pre
and post status-of the site of the work shal] be maintained including photographs ete, and kept on
records, ; ‘ } - i : :

i |

; : v PTO
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220 The Project will izﬂ ex&uted as per tf‘E gi;‘idehn'es: ued hy “the Finance Dapartment \;s:fe; order

No.F.3(30)/CD/2007/Ds- !V,/BDSJ.—EM dated 12,07 2{111 & Na.. F2(5}/2015 15/F1nanace E-V/Infra/01227 ‘FC :

/D5- 1\1!48?5—%93? dated 10; gg 11 L T i

All other necessary condxtrons, egu!a’cmn, gu:d=lmes 5 mstr’ur:tmns etc |ssued b\r the Govt 1% FC Deptt,

CVC,GFR,FRSR,DFPR and mstruc:tmns canta;nea m CPWD/PWD E\ﬂanuaf (B C%DWD;’FWF‘ Account code -nnrl

Finance Department GNCT of De[hr tssued from time to trmesha!i alse be ohsenfad '

23  Thisis further subject to the fali{;wmrr ca"rcfitmns as per Coi mp etent Authority. :

n Mo other scheme of ssme[ar nai‘tire is un;der erecutlon by any other Fhecut;nr{_ Aaency of GNCTD in
the proposed stretch area _, L

(1) The work shall be e'«acuted s’fr;zﬁy in accordance with the :n’fent of the approval of TAC, which
according to h:- paper on file has ax:{:orded its approval to {he proposed scheme in 41st TAC
meeting. : i :

(i} . Mo wmpmm{se wnth the specifsca’{lan and c;uam:y in the work wsH be allowed du: Ing the exscution of
the worlc and the timeimes 5o prescribed, for the completion oﬂduﬂx should be'adhered to.

(iv) Provision of dedicated utlllty channel shafl’ be ensuted:as per- the ihstruction of GoverAment of fIndla,
Department oy Pmmotmn* of lndustry anci ntern&! Trade, l\fiimstry of Commerce and Industries to
avold road culting and to provide provision Tor. laying of basm infrastructure ficilities of nublic
utilities withoutroad cutt ting, the above reference of. Gol haSanen circulated receritly.

{v) The time lines,isp prescr!bed for the camp{e’cmn gﬁhe pmpused wor]\ shaf be adhere ta.

i) Strict quality o control and SB‘;}"-“"%’ES?%}H be exemsed durmg the EE\ECU‘{]OH of work and due financia
prudence EﬁEI’CISEd i
(vi)  ThekE shall ensure the essent;a m,r aft%w project/::cheme duamg the curleﬂt financial year 2021-22

|

The ex pendrture on the above menncrgred scheme will be debitable to MH 4711-03-800-99-00-53"
"Other Drainage Wcri\s”:under demand No, 1G of Govt. of NCTof Delhi for the current financial vear 2021-
22 for the waorle "Ccnsrruc:tlon of RCC storm water drain along. SPI‘UIGE zoad. tn.t/Banl Jeat Gi’?-’ _side}.
between Pipeline bridgd: fRD A1E00m) e Deﬂ:rf e Bm’der’fRDm 133871"1'1] bf Trunk Drain No. 1 In Goica[pur
Constituency [AC- 63 for the vear 2021~22” 25 per year wiss badge’t provision .and should not excesd the
budget allotment placed at your- disposal: and ‘observance of all. other codal formalities as per G.F.R ,
C.P.W.D. manual and other ﬂnanc;a!'guldalmes issued bvthe Govt. time to time.
t

This issues . with the plim app;oval of HG!‘I ble Mzmstar (I&FCvide U.ONo. 6956/453 dated

02.08 2021/11.01 7023 : .

\ ' zs i Ll ' FA-CUM-D
I\ . EE /CD-IV/DB/T- ﬁfTAulGlSscLZGI/FABJ i 2 Dated-—"
Copy forwarded f@r m?urma‘émn and necessary ar:tmn tu.

1 Secy. to Secretary I&FC} \{arunafya Building, }handewalan GNCTD, Pelhi,
¢ 3 Deputy Secretary, Fingnce; !!‘ Finance Department DE!hlSBChIUBfay? ITL]? New Delhi.
3, Chief Engineer Zone-1 & I (}&FC) Depti,, Govt. of- NE_quDelhl -
4. S5.W to Chief Engineer 181, {|&FC Deptt, GNCT m"DeJHi
5. PA0-22, GNCT of Delhi MS B!dg ITONewDelhI
B, Superintending Engmeer FC—E {!&FC Deptt.) GNCT. m‘ Defha
7 Executive Engineer, P&D: Bramch (1&FC Deptty), GNCT of Delhi,
8. Accountant General (Arl;dlt Dethi; AGCR BLDG.,I.P: Estate New Delhi-02]
9. Directorate of Audit, a% %ﬂ\e GNCT of Delhi, Delhi b:rchlvafal,ra I:P. Estate Mew Delhi-02.
10. (nuard File ) B ;
7 EA-CUM-DCA (I1Z.EC)
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